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Qrdex dated 25.4.2003

Heard the learned counsel for the
applicant and Shri R.C.Rath, the leamed
Standing Counsel fbr the Respondents. The
learned counsel for the applicant, by
filing a Memo dated 25.4.2003, seeks leave
of this Tribunal to withdraw this O.A.

In view of this, O.A. is a%X disposed of
as withdrawn.
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